
[ 34181

HIGH COURT.FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

TUESDAY ,THE SEVENTEENTH DAY OF DECEMBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:26934 oF 2016

Between:

1. V Rajya Laxmi' W/o. K.Ramakrishna, Age! about 34 vears' Occ Data Entry

ooerator (out sourcini),'d6.'n'dlGir"i Director, District lnsurance office,

Nizamabad. - ^-^ n^+^ E:h{
2. K.Ramakrishna, S/o. Pothuraju' Aged about 39 vears' Occ Data Entry

operator (out sourcingi"6i;: A*iEtant-Director, oistrict lnsurance Office

Nizamabad.
3. Smt.A.Savitri, W/o. Ravichandra Kumar' Aged about 28 years' Occ Data- E;fi'6;;rioi'tori'E;;;;s); o/'o Rdsislant Director' District Insurance

Office, Nizamabad.
4. Kum. B.Laxmi, D/o.Satyanarayana' Aged-about 29 years' Occ Data 

-Erttry
operator (out sourildi ciJ] nilidti-n-Diiector, Diltrict lnsurance office,

Nizamabad. ...'ETIT'ONERS

AND

1. The State of Telangana, rep- by.its .Principal Secretary' Finance and Planning

DeDartment, Secretariat, Hyderabad'
,. ff5ti;i;';fx;;il'H#'""Sll*p ov its Principal secretary' Finance and

Planning Department, Secretanat,-HyderaDao .
3. The Director ot tnsuiJnill siui" tjr r'"i'ngana' Tilak Road' Abids' Hvderabad'

4. The Directo, ot rnrir"'ni"I'3i"G oi-A"nOhra Pradesh, Tilak Road, Abids'

Hvderabad.
s. itE"nl.IJtrnt Director, District lnsurance office, Sunil soudha complex,
" M;;rihi N;g;i, Armoor iRoad, Nizamabad District'

6. The Deputv oirecio"r, Eitiii"i-GJ'i'*e ori"e' Telangana Chourastha'- 
UtafraUuing'ar, Mahabubnagar District 

...RgSpONOgrufS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a Writ, Order or direction more in the nature of Writ of

Mandamus declaring the action of the 1't respondent in surrendering the

petitionerstothe3,drespondentvideLr.No.,l60/Admn/A3/2013-2014dated

02.07.2016 as void, illegal' arbitrary' unconstitutio nal and contrary to



G.o.Ms.No.250 GAD dated.0'r .06.2014 and set aside the sanre in so far as
petitioners are concerned and consequenfly direct the '1 51 respondent to
continue the pr:titioners in service under the control of thr> 5th and 6th

respondents on the same terms and conditions on which they are presenfly
wo rking

l.A. NO: 't oF 2016(WPMP, NO: 33326 OF 2016

Petition under section i s1 cpc praying that in the circunrstances stated
in the affidavit fited in support of the petition, the High court ma,/ be pleased to
direct the 1"t respondent to continue the petitioners in service under the control
of the Sth and 6t" respondents on the same terms and conditionr; on which they
are presently wc,rking by suspending the impugned Lr.No. l60/4dm nlA3l 2013-
2014 dated 02.07.2016 of the 1st respondent in so far as petitioners are
concerned

Counsel for the tretitioner: SRl. S. JAGADISH

counsel for the flespondent Nos. 1&3to6: cp FoR FINANCE & PLANNING (TG)

Counsel for the Respondent No.2: Gp FOR FTNANCE & PLANNING (Ap )

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.26934 of 2OL6

ORDER: (Per the Hon'ble Si Justice J.Sreeniuas Rao)

When the matter is taken up for consideration, there

is no representation on behalf of the petitioners either

physically or virtually. It appears that the petitioners are

not having any interest in prosecuting the matter. "

Accordingly, the Writ Petition is dismissed for non-

prosecution. No costs.

Consequently, miscellaneous applications, if any,

pending shall stand dismissed.

//TRUE COPYII

SD/-V. KAV-ITHA
ASSISTANT REG]STRAR

SECTION OFFICERTo,

'I . One CC to SRl. S. JAGADISH. Advocate fOpt.tcl2. Iwo CCsto Gp FOR FTNANCE ANDpLA'ilNINdlfey, High Courtforthe
^ State^of Telangana, at Hyderabad [OUTI3. Two CCs to Gp FoR FTNANCE ntrt^o pLRNtttttc(Ap) , High court for theState of Telangana, at Hyderabad [OUT]4. Two CD Copiel
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HIGH COURT

DATED:1711212024

ORDER

WP.No.26934 of 2016

DISMISSING THE WRIT PETITION FOR
NON.PROSECUTION
WITHOUT COSTS
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